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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. 111

Excise Appeal No. 1597 of 2009-SM(BR)

[Arising out of Order-in-Appeal No. 67/ANS/PCK/2009 dated 12.3.2009
passed by the Commissioner of Central Excise (Appeals), Gurgaon,]

For approval and signature:

Hon'ble Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see :

the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 1982?

2. Whether it should be released under Rule 27
of the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether Their Lordships wish to see the fair
copy of the Order?

4. Whether Order is to be circulated to the
Departmental authorities?
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M/s. Shahabad Coop. Sugar Mills Ltd.
Vs.

Commissioner of Central Excise
Panchkula

Appearance:

Shri O.P. Bathla, Consultant for the Appellants

Appellants

Respondent

Shri Krishna Pratap Singh, SDR for the Respondent

Date of Hearing/decision : 04.01.2011
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. Per M. Veeraivan:

This is an appeal against the order of the Commissioner (Appeals) No.
67/ANS/PCK/2009 dated 12.3.09 by which Commissioner (Appeals)
upheld the demand of Rs.4,80,418/- along with interest and enhanced
penalty from Rs.20,000/- to Rs.4,80,418/- after issue of show cause notice
in terms of provisions contained in section 35A(3) of the Central Excise Act.
2. Both sides agree that the issue involved in this case is identical to the
issue involved in appeal of the present appellants No.E/693/08 which has
been disposed of by remanding the matter to the original authority vide
decision dated 6.9.10 reported in 2010 (260) ELT 477. TheZcfs?ﬁé i:?\{lolved
in Appeal No. E/693/08 is September, 2005 to October, 2005. In the present
appeal, the period of dispute is August, 2006 to January, 2007.

3. Both sides agree that the appeal relating 1o the earlier period on

identical issue for the same appellants stands disposed of by remanding the

vE. )

matter for fresh consideration,Lthe present appeal is disposed of by setting
aside the order of the Commissioner (Appeals) and the order of the original
authority and remanding the matter to the original authority for fresh
consideration in the light of the directions contained in order dated 6.9.2010
cited supra. The original authority shall decide the matter afresh after

affording reasonable opportunity of hearing to the appellants.

( M. Veeraiyan )
Member(Technical)
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